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Iloarri Jun 	i . i\.i1O, 1 	r: nd 	in ''1 1 or the 

Aopiic-ant and Jhri 0 .R .u-lig1irt, loirno3 co4j ns(--1 app2ariri 

E or the Rs porldr'nt!3/Rcuil;'lays (on wIin a copy OF this 0 ... 

has been sewed) arid peruse'i tire tecords 

In this case, the Applicant has raised a 

claim that lands belonging to his larnily were acquired 

by the Railt'rays for the construction of Taicher - Sambalpur 

Rajl,ay Linic/Project and that he made a representation 

u ndc r \nnei re - 	da ted 5 • 10 200 1 f or an anployment 

in Groip C or D category ol post. It is the cise of 
s aid 

the .op1icant that theLrepresentatioll 	not yet 

received due cons icleration by the i thioniLir's/Rai1ays. 

In the atoresaid prcniisc's, the Respondents/Railways 

are directed to consider the grievanceS cr1 the Applicant 

as raised under nneire 	dated 5.10 .2031 and while 

doing so, they should 	necessary steps so as to 

findout as to whether the case ol the Appi Laut comes 

within the relev mt ins tructions of the RmilwayS; and 

to grant necessary relief, as due and admissible, to 

the Aopiicaflt under the relevant flr.i 1es qoiernirrj the 

field. This cxeicise 4-i-a4 he completed within a period 

of three months from tue (late of receipt of copies of 

tL1i5 order. 
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.3end copies of this order ;Iouj with / 
copies oE thin O.A. 1to I spOn1efl t!l/izaj.lt;y:; 

(hy 

Reqd.Post with .D.)at the cost o the Aoplicant, 

/o 	7 	on whose h'hiiC Thri '. .iJoLi, Arl/ ocate unier Laze 

to file the reTircd  postges by 31.1.2003. Uoon 

	

- 	 - 
receipt o the re(i1rod postvos, s directed 

r 	
above, fre. copies al fliks order be iimIed a'er 

/ 
7 	 to the leariied counsels 01: both sides. 
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